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आदेश /O R D E R 
 
PER S.S. VISWANETHRA RAVI, JUDICIAL MEMBER:   
 
 This appeal filed by the assessee is directed against the order 

dated 06.06.2024 passed by the ld. Commissioner of Income Tax 

(Appeals), National Faceless Appeal Centre (NFAC), Delhi for the 

assessment year 2017-18. 

 
2.  We find that this appeal is filed with a delay of 249 days. The 

assessee filed an affidavit for condonation of delay stating the reasons. 

Upon hearing both the parties and on examination of the said affidavit, we 

find the reasons stated by the assessee are bonafide, which really 
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prevented in filing the appeal in time. Thus, the delay is condoned and 

admitted the appeal for adjudication. 

 
3.  The assessee raised 6 grounds of appeal amongst which, the only 

issue emanates for our consideration as to whether the ld. CIT(A) is 

justified in confirming the addition in the hands of the assessee exparte in 

the facts and circumstances of the case.  

 
4.  Heard both the parties and perused the material available on 

record. We note that the assessment order dated 05.12.2019 under 

section 143(3) of the Income Tax Act, 1961 [“Act” in short] has been 

completed without making any addition, but, however, the Assessing 

Officer treated the cash deposit of ₹.34,20,360/- as unexplained money 

under section 69 of the Act. We find no computation of income made to 

that effect. Thereafter, the Assessing Officer included the computation 

sheet in 154 proceedings by stating that the said computation sheet was 

omitted to be included in the assessment order dated 05.12.2019. We 

find the said order under section 154 of the Act has been challenged 

before NFAC, Delhi, wherein, the addition is confirmed in the hands of the 

assessee exparte.  
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5.  The ld. AR Shri D. Anand, Advocate submits that the assessee has 

furnished every detail in respect of cash deposits during demonetization 

period, but however, not considered by the Assessing Officer and the ld. 

CIT(A). The ld. AR prayed to remand the matter to the file of the 

Assessing Officer for fresh verification. The ld. DR Ms. V. Supraja, Addl. 

CIT did not report any objection in respect of the same. Thus, taking into 

account the submissions of the ld. AR and the ld. DR and in the interest 

of natural justice, we remand the matter to the file of the Assessing 

Officer to decide the issue afresh after considering the submissions/ 

documentary evidences already furnished by the assessee. The 

assessee is at liberty to file details, if any, to substantiate her claim. Thus, 

the grounds raised by the assessee are allowed for statistical purposes.   

 
6.  In the result, the appeal filed by the assessee is allowed for 

statistical purposes.   

Order pronounced on 14th August, 2025 at Chennai. 

 

  
Sd/- Sd/- 
(AMITABH SHUKLA) 
ACCOUNTANT MEMBER 

(S.S. VISWANETHRA RAVI) 
JUDICIAL MEMBER 

 
Chennai, Dated, 14.08.2025 
 

Vm/- 
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आदेश की Ůितिलिप अŤेिषत/Copy to:   

1. अपीलाथŎ/Appellant,  

2.ŮȑथŎ/ Respondent,  

3. आयकर आयुƅ/CIT, Chennai/Madurai/Coimbatore/Salem 

4. िवभागीय Ůितिनिध/DR &  

5. गाडŊ फाईल/GF. 


